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of the steep price rise grades 'A' and 'B' of 
mill made paper; 

(b) whether prices have escalated several 
times since 1950, and if so. details of prices at 
the end Of I960, I960, 1970, 1980 and 1987; 

(c) whether the 3 major paper mills have 
raised prices four times since 1st October, 
1987; and 

(d) whether Government are aware 
that this is adversely affecting pub 
lishers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (e) In line with the general price trend 
in the country, and on account of increase in 
the cost of inputs, etc., the prices of papet 
have also increased from time to time. The 
index numbers of wholesale prices in India 
for paper1 and paper products (base 1970-71-
100) for the relevant years h as follows: —  

Year Index  

1950 
1960 

72.0 
81.8 

 

1970 99.1  
1980 258.9  
1987 400.7  

Some of the paper mills have reportedly 
revised their ex-mill p-ices of different 
varieties of paper and paper board more than 
once during the year 1988. 

(d) It has been brought to the notice of 
Government that the book publishing industry 
is facing ?ome difficulties on account of the 
rise in prices of paper. Steps have been taken 
by the Government to increase the production 
of paper and paper board in the country, as a 
result of which: 

the production has gone up substantially, 
leading to easy availability in the market. 

Rules  made  under  Indian  Telegraph Act 

1268. SHRI SUBRAMANIAN SWAMY: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Rules framed under Section 
7 of the Indian Telegraph Act, 1885 have 
been  amended since  1951; 

(b) what are the latest rules made under 
the said Act; and 

(c) what are the provisions iinoc which 
an officer authorised under Section 5 of the 
Act could be punished for abuse or misuse of 
his powers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI GIRIDHAR GOMANGO): (a) and (b) 
Yes, Sir. The Rules framed under Section 7 of 
the Indian Telegraph Act, 1885, called the 
Indian Telegraph Rules. 1951. have been 
amended a number of times since 1951. These 
have been published as part of Posts and 
Telegraphs Manual Volume I Part II 'Legisla-
tive Enactment) corrected upto 1-9-84. Since 
then they have been amended 30 times The 
latest amendment has been issued on 2-11-
1988. All the amendments are also placed on 
the Table of the House/as and when carried 
on. 

(c) No provision exists in the Tndian 
Telegraph Act, 1885 or Indian Telegranb 
Rules 1951 against abuse or misuse of powers 
by an officer authorised under Section 5 of 
the Act. 
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Bam in the Industrial sickness in the    
joontry 

1270. SHRIMATI RENUKA CHOW-
DHURY: Will the Minister ot INDUSTRY be 
pleased to state; 

(a) whether it is a tact that Indus 
trial sickness has been rising in the 
country day by day; 

(b) if so, what are the reasons therefor; 

(c) how far it has increased at present in 
comparison to the preceding three years; and 

(d) what steps are being taken or 
are proposed to be taken by Gov 
ernment to stop industrial sickness in 
th* country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : (a) 
to (c) Data or sick industrial units in the 
country, assisted by banks, are collected by the 
Reserve Bank of India. The latest available 
data from RBI in this regard fe upto June, 
1987. The figures 

for the last three    years  as on   the dates 
mentioned below are as follows:  

Total No 
medium 

of sick large, and small 
seal* units 

December, 1984  93,222; 

December, 1985  1.19,600 
December, 1986  }.47,740 
June, 1987   1,59.223 

Generally, a number of causes, both internal 
and external, often operating in combination, 
have been responsible for industrial sickness. 
Some of the principal causes are faulty 
planning, management deficiencies, inefficient 
financial control, diversion of resources, 
inadequate attention to R&D, ob-soloscene of 
technology and machinery, poor industrial 
relations, inadequate demand, shortage of raw 
material and other inputs and infrastructural  
constraints. 

(d) Some of the major steps taken by the 
Govt, of India for the revival 
of  sick   industrial   units   are   as   follows:— 

(i) The Government have enae-' ted a 
comprehensive legislation namely, "The 
Sick Industrial Companies (Special 
Provisions) Act, 1985". A quasi-judiciaj 
body designated as The Board for Industrial 
and Financial Reconstruction (BIF-R)* has 
been set up under the Act to deal with the 
problems of sick industrial companies in an 
effective manner, which has beeorrte 
operational with effect rrom th» 15th May, 
1987. 

(ii) The Reserve Bank of India have issued 
guidelines to the banks for strengthening the 
monitoring systems and for arresting indust-
rial sickness at the incipient stage so that 
corrective measures are taken in time. 

(iii)   The   banks  have   a'so  been 
directed by   the Reserve   Bank   of 


